IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Zf{)
PRINCIPAL BENCH, NEW DEILHI,

Regn, No, 0A 3296,/1992 Date of decision:10, 09,1992
Shri Jagdish Prasad & another esce Fetitioner
Versus
Union of India & Others e+ e Jespondents
Por the Petitioners eeeeSnri B, s, Mainee,
Counsel
For the Respondents eseeShri B, K

AGQarwal, Counsel

CORAM:
THE HON'BLE MR, JUSTICE S.K, DHAON, VICE CHATIRMaN
THE HON'BLE MR, B. i, DHOUNDIYAL, MEMBER (a)

JUDGMENT (ORAL)

(of the Bench delivered by Hon'ple Mr, Justice
Se X% Dhwon, Vice~Chairman)

The petitioners have come out with a case that they
are working as Artisans from 1981. The order of reversion
has been nassed. Therefore, they have brayed that the

order of reversion may be quashed,

2 A counter-affidavit has been filed by the respondents,

In it, it is averred that no order of reversion has been
passed so far, therefore, the question of cuashing the
order of reverzion does not darise.

3. The learned counsel for the petitioner urges that the

stand taken by the espondents ig very clear, According +to

him, the petitioners are entitled to the benefit of the
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Judgment given by this Tribunal in 0a No, 89/1993, e
have perused the judgment and it dpredrs to us thdat the
Cdse Of the petitiome rs is covered by the «foresaid

Judgment. We, therefore, direct the respondents toO act

? strictly with—the-Quse—o£f-the petitioners in accordance

with the directions given by us in Oa 89/93,
4, With these directiong, this application is disposed

Of finally but without any order as to costs.
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